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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA

No. O.A. 350/00831/2019 Date of order: 18.7.2019

Present : Hon’ble Ms. Bidisha Banerjee, Judicial Member
Hon’ble Dr. Nandita Chatterjee, Administrative Member
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For the Applicant : Mr. S.K. Bhowmik, Counsel
For the Respondents . Ms. G. Roy, Counsel
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ORDER (Oral)

Per Dr. Nandita Chatterjee, Administrative Member:

The applicant has approached the Tribunal under Section 19 of the
Administrative Tribunals Act, 1985 praying for the following relief:-

“(i) An order or direction do issue upon the respondents authority to
consider the prayer of post retirement pensionary benefit after adding 50%
service render by the applicant between 20.11.1981 to 20.11.1997 (16 years) in
the manner so granted to the applicant in O.A. 545/1999, O.A. 587/2016
(Kashinath & Anr.) - Vs. Union of India & .ors.), as well as CAT/Bangalore
Bench case No. O.A. 170/00185 of 2016 (S Raju -vs. — Senior Divisional
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The applicant superannuated on 31.7.2018, but, as 50% of his
service as Commission Bearer was not reckone(i in his qualifying service,
he was deprived of pensionary benefits and, tliat, although he had -
'represented to the respondent authorities on 4.2.2019, {Annexure A-10

‘to the O.A.), the said representation remains pending and, hence, his Ld.
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Counsel would pray for a direction on the respondent authorities for
early disposal of the pending representation.

4. Ld. Counsel for the respondents does not object if the
representation is directed to be disposed of in accordance with law.

‘5. Accordingly, without entering into the merits of the matter; and,
with the consent of the parties, we hereby direct the reSpondeﬁt No. 3,
who is the Divisional Railway Manager; South Eastern Railway,
Kharagpur, to examine the: contents of’ representa‘uon dated 4.2.2019 of
the applicant Annexure A“‘ 6?"‘(05 the..,@ ﬁ ), 5% ,recelv:d at-h}s end, within a
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